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in Maharashtra and W. Bengal
(C.4.)

[Shri Dinen Bhattacharyya]

was evicted from any land. Now,
throughout West Bengal, you see that
Adivasis and Harijang are being evict-
ed from their lands. There is no
gusrantee of their land. Not only
their ghare of crop but even those who
have their own land are being evicted
by money-lenders and others, What
are you going to do about it?

You have one Parliamentary Com-
mittee on Scheduled Casteg and Sche-
duled Tribes and one Commissioner
for Scheduled Castes and Schcduled
Tribes. What is that fellow doing?
What is the Comnussioner of Sche-
duled Ca.tes and Scheduled Tribes
doing? Ile is not appomnted by the
Speaker. Mr. Basumatari, the Chair-
man of the Parliamentary Committec
is nominnted by the Speaker. What
is that fellow doing? The allegations
have bcen made here on several oc-
casions. I know, hundred and one
times the 1ssue has been raised here
in the House, It is a matter of shame.
But in spite of all these, the Prime
Minister, Shrimati Indira Gandhi,
never fee's ashamed. Only yesterday
she was very loud in saying that the
nation was going ahead.

He muct gnswer to all my questions.

SHRI RAM NIWAS MIRDHA: It is
most unfortunate that the hon. Mem-
ber has used such disparaging langu-
age agamst the Commissioner for
Scheduled Castes and Scheduled Tri-
bes. Shri Mane, who 1s the present
Commissioner, is a very devoted and
dedicated person. The cause of Sche-
duleg Castes and Scheduled Tribeg is
very deap to his heart, and his reports
on various matters have helped the
Governments at the Centre and in the
States in improving the state of
affairs. I do not think the hon. Mem-
ber war justified in making the refiec-
tion that he did. On the one hand wc
expect the Commissioner to be effec-
svan tn an tn the spot and then make
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reports, and on the other hand, with-
out knowing the facts or without any
basig for their observations the hon.
Member makes such wild and highly
derogatory remarks against such a
high dignitary.

. As regards the hon, Member'g con-
ltler'atif,»n as to how is it that the Adi-
vasis were evicted from their land and
not from their homesteads, thig infor-
mation has been specifically given by
the State Government that they were
only encroaching upon land and when
they were evicted from them, there
were no homesteads or other things.
Therefore, there was no question of
cvicting them from their homestrads.
This hag been ascertained from them.
This 18 what they have informed us.

As regards the general question of
Tripura Adivasis and other Harijans
and Tribals, all I can say is that the
policy of the Government in this res-
pect is very clear and everything is
being done by the Central Govern-
ment and the State Governments to
see that all the difficulties and atro-
cities are removed and the Adivasis
are properly protected,

—

NATIONAL LIBRARY BILL
(i) ReporT oF JoINT COMMITIZE

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): I7beg to present
the Report of the Jdint Committee
on the Bill to provide for the adminis-
tration of the National Library and
certain other connected matters,

(ii) EVIDENCE

1 beg also to lay on the Table a
copy of evidence tendered before the
Joint Committee on the Bill to pro-
vido for the administration of the
National Library and certain other
connected matters.
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